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Shri Ram Jethmalani then left the
House

SHRI EBRAHIM SULAIMAN
SAIT: 1 am on a point of order.

MR, SPEAKER: What is your point
of order?

SHRI EBRAHIM SULAIMAN
SAIT: I just want to point out that
under Aat. 123(a) of the Constitu-
tion, this National Security Ordinance
cannot be placed on the Table of the
House because there are certain...

MR, SFEAKER: You should have
given your name first and asked my
permission: I would have allowed
you, but not now. You did not give
me prior intimation . (Interrup-
tiomng).

No. (Interruptions)**

MR. SPEAKER: I have already
looked into the matter. My distin-
guished predecessors have
observations in regard to these matters
from time to time in the past. They
did not approve of the issue of Ordi-
nances on the eve of Parliament
session. I agree with them.

made

Government has already ijndicated
its intention to bring forwarq Bills
for replacing the Ordinances. The
Members can very well raise the
points when the relevant Bills are
taken up for consideration in the
House.

There jis, however, no objection to
the laying of these Ordinances on the
Table of the House today,

ANNUAL REPORT OF INDIAN COUNCIL
OF AGRICULTURAL RESEARCH, NEW
DeLHI ror 1978-79 Part II with A
STATEMENT FOR DELAY AND REVIEW
AND ANNUAL REPORT OF ANDAMAN
AND NICOBAR ISLANDg FOREST AND
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PLANTATION DEVELOPMENT CORPORA-
TION LTD.,, PORT BLAIR FOR 1977-78
WITH STATEMENT FOR DELAY.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): On
behalf of Shri Rao Birendra Singh,
I beg to lay on the Table:

(1) (i) A copy of the Annual
Report (Hindi and English versions)
of the Indian Council of Agricul-
tural Research, New Delhi, for the
year 1978-79 Part II (Administra-
tion gnd Finance);

(ii) A statement (Hindi and En-
glish versions) showing reasons for
delay in laying the above Report.

[Placed in Library. See No. LT-
1297/80].

(2) A copy each of the Fallow-
ing papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies Act,
1956: —

(i) Review by the Government
on the working of the Andaman
and Nicobar Islands Forest and
Plantation Development Corpo-
ratiocn Limited, Port Blair, for the
year 1977-78

(ii) Annual Report of the
Andaman and Nicobar Islands
Forest and Plantation Develop-
ment Corporation Limited, Port
Blair, for the year 1977-78 along
with the Audited Accounts and
the comments of the Comptroller
ang Auditor General therean,

(3) A statement (Hindi and
English versions) showing reasons for
delay in laying the papers mentioned
at (2) above.

[Placed in Library, See No. LT-
1298/801.

“SixtH FIVE YEAR PLAN, 1980—85—A
FRAMEWORK"”.

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): I beg to lay on the
Table a copy of “Sixth Five Year

**Not recorded.



